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Applicant (s). 

-----_— Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

Adv. for the 

Respondent (s). 
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CORA 	: HDN'BLE 1,R. P.M. TRIVEDI : VICE CHAIRMAN 

HDN 1 BLE MR. P.M. JOSHI 	: JUDICIAL rER 

88 

Heard Mr. N.J. Mehta and Mr. N.S. Shevde learned counsel 

for the applicant and the rspondent respectively. Pending 

admission, issue notice on the respondent reburnable within 

45 days from the date of this order. Applicant to implead persons 

likely affected by the relief sought. Mr. Shevldvto reply within 

45 days. 15 days time limited for impleading. The case is 

posted on February 16, 1988. 
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